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BEFORE THE JUVENILE JUSTICE BOARD, BONGAIGAION 

 

PRESENT:  S. HANDIQUE, PRINCIPAL MAGISTRATE, JJB,  

BONGAIGAON 

 

MEMBERS: 

Mr. D. C. Basak 

Mrs. R. Choudhury 

 

JJB Case no. 30/14 

N.G.R. 575/13 

(u/s 379/34 IPC) 

 

State 

v. 

1. Nurujamman Sikdar @ Jamal 

2. Habibur Rahman @ Abdur Rahim 

3. Mofidul Islam 

 

 

For prosecution: Mr. T. Bhowmik, APP 

For defence: Mr. D. A. Rahim, Advocate 

Evidence recorded on: 12-5-15 

Arguments heard on: 12-5-15 

Final dispositional order passed on: 12-5-15 

 

 

 

FINAL DISPOSITIONAL ORDER 

 

1. The prosecution was set into motion on the basis of an FIR filed by Abul 

Kalam Azad, s/o Kismat Ali, r/o Simlabari before the O/C, Mererchar  P.S. 

on 16-9-13. The informant alleged that on 14-9-13 at 5 P.M., his cycle 

was stolen from Rangapani Market. On 16-9-13 he saw his cycle in 
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possession of Nurujamman, s/o Abdul Sattar and after enquiry he came 

to know that Nurujamman alongwith Abdur Rahman and Mafidul Islam 

had stolen his cycle from Rangapani Market. According to the 

complainant, Nurujamman admitted that he and the other two are 

engaged in stealing cycles and other items.  The FIR was registered as 

Mererchar P.S. Case no. 90/13 u/s 379/34 IPC and after investigation the 

charge sheet was filed against juveniles Nurujamman @ Jamal, Abdur 

Rahman @ Habibur Rahman and Mafidul Islam. Meanwhile, the juveniles 

were forwarded to the Juvenile Justice Board, Bongaigaon and released 

on bail.  

2.  After filing of the charge sheet, the juveniles were summoned and 

necessary copies were furnished to them. The particulars of offence u/s 

379/34 IPC were explained to the juveniles to which they pleaded not 

guilty and claimed trial.  

3. During inquiry the complainant was examined. As the complainant did not 

implicate the juveniles, prosecution evidence was closed and statement of 

the juveniles u/s 313 Cr. P.C. was dispensed with. No defence evidence is 

adduced. Heard arguments from both the sides. 

4. The following point for determination has been framed: 

 

POINT FOR DETERMINATION: 

 

 

1. Whether the juveniles in furtherance of their common intention stole the 

cycle of the complainant from Rangapani Market on 14-9-13 at 5 P.M.  

and thereby committed an offence punishable u/s 379/34 IPC? 

 

DISCUSSIONS, DECISIONS AND REASONS THEREOF: 

 

DECISION ON POINT NO. 1  

 

5. PW1 Abul Kalam Azad is the complainant. He deposed that his bicycle 

was stolen about one year ago and the three juveniles were apprehended 

in this respect. He stated that he recovered his cycle and he has no 



 3 

grievances against them. He also stated that he has no objection if the 

juveniles are acquitted.  

6. From the above evidence it is seen that the evidence on record does not 

prove the guilt of the juveniles beyond reasonable doubt. The 

complainant himself has not implicated the juveniles.  

7.  Moreover, the offence u/s 379 IPC is compoundable. As Such we have no 

other option but to hold the juveniles not guilty under section 379/34 IPC. 

8.  Juveniles are thus acquitted and set at liberty forthwith. Bail bonds stand 

discharged as per law. Given under the hand and seal of the Board on 12-

5-15.  

 

 

 

 

 

S. Handique,  

PRINCIPAL MAGISTRATE, JJB,  

BONGAIGAON 

 

MEMBERS: 

Mr. D. C. Basak 

Mrs. R. Choudhury 
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ANNEXURES 

 

PROSECUTION WITNESS 

PW1..Abul Kalam Azad 

 

PROSECUTION EXHIBITS 

 

EXT. 1.. FIR.  

 

DEFENCE WITNESS..NONE 

 

DEFENCE EXHIBIT.. NONE  

 


